In The Central Administrative Tribunal

Abdul Rashid

Jalpur Bench, Jaipur
166/2002

OA./TA/MP No

Date of Order

16.4.2002

Mr.A.N.Gupta - Counsel for applicant.

The learned counsel for the applicant
seeks to dispose of this O.A with the direction to
the respondents to decide the representation if
filed by the applicant, within four weeks, by a
reasoned and speaking order. :

In view of the submissions made before us,
we direct respondents Nos.2 / 3, to decide the
representation of the applicant,
within four weeks from the date of passing of this
order, by a reasoned and speaking order,
considering the grievances of . the applicant
sympathetically and as per rules. The applicant
shall be,at_liberty to approach the appropriate
forum in. case he feels aggrleved by the disposal

~of the representatlon.

A. copy of this order alongwith a copy of
the O.A be sent to respondents No.2 and 3 for
necessary action. .
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